N THE SUPREME COURT OF | NDI A
Cl VIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO 1143 OF 2004

B SINGH APPELLANT

VERSUS

PRABHU NARAYAN SHARMVA ... .. RESPONDENT

ORDER

The findings arrived at by the trial court as
well as the H gh court are against the appellant.

After hearing the |learned counsel for the
parties at length, we are of the opinion that no

interference is called for in the matter.

[J.M PANCHAL]

NEW DELHI
NOVEMBER 25, 2009.
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